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ITEM NO.13 + 17           COURT NO.1               SECTION X

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Writ Petition(s)(Criminal)  No(s).  2/2022

RAJEEV GUPTA                                       Petitioner(s)

                                VERSUS

THE STATE OF UTTAR PRADESH                     Respondent(s)

(With  IA No. 1153/2022 - EXEMPTION FROM FILING O.T. and  IA No.
152108/2022 - PERMISSION TO PLACE ON RECORD SUBSEQUENT FACTS)

WITH 
 
SLP(Crl.)  No(s).9187/2022
(WITH OFFICE REPORT and with IA No. 146009/2022 - EXEMPTION FROM
FILING C/C OF THE IMPUGNED JUDGMENT and  IA No. 146008/2022 -
EXEMPTION FROM FILING O.T.)

Date : 21-10-2022 These matters were called on for hearing today.

CORAM : 
         HON'BLE THE CHIEF JUSTICE
         HON'BLE MS. JUSTICE BELA M. TRIVEDI

For Petitioner(s) Mr. J.M. Sharma, Sr. Adv. 
Mr. V.B. Gupta, Sr. Adv. 

                    Mr. Pai Amit, AOR
Mr. Amrit Pradhan, Adv. 

Mr. Sidharth Dave, Sr. Adv. 
Mr. Pankaj Sharma, Adv. 
Mr. Daleep Dhyani, Adv. 
Mr. Kshitij Mudgal, Adv. 
Ms. Sheetal Rajput, Adv. 
Ms. Vidhi Thaker, Adv. 
Mr. T. Mahipal, AOR

                   
For Respondent(s) Mr. J.M. Sharma, Sr. Adv. 

Mr. V.B. Gupta, Sr. Adv. 
                    Mr. Pai Amit, AOR

Mr. Amrit Pradhan, Adv. 

Mr. Divyanshu Sahay, Adv. 
Mr. Pradeep Mishra, AOR
Mr. Suraj Singh, Adv. 
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          UPON hearing the counsel the Court made the following
                             O R D E R

SLP(Crl.) No(s).9187/2022 by the accused takes exception to

the administrative order passed by the Chief Justice of the High

Court of Judicature at Allahabad rejecting the prayer to transfer

Government Appeal No.1624 of 2004 from Lucknow to Allahabad. 

The transfer was sought on the ground that the learned Senior

Counsel who has to argue the matter at Lucknow was ordinarily based

at Allahabad and because of his old age it would not be possible

for him to go all the way to Lucknow for arguments. 

The instant writ petition has been filed by the complainant

seeking directions that the matter which is pending consideration

before the High Court and which is getting repeatedly adjourned be

directed to be listed and heard at an early date. 

It is also submitted that the appeal was actually heard in the

month of March, 2018. However, till April, 2022 no judgment having

been delivered, a request was made on behalf of the complainant for

rehearing of the appeal. 

We do not go into all these issues as in our view, a request

to the High Court to hear the appeal for disposal on 10.11.2022,

the  date  given  by  the  High  Court  and  agreed  upon  by  both  the

learned Senior Counsel would serve the ends of justice. In case the

learned Senior Counsel is unable to come down to Lucknow, a request

for  allowing  said  counsel  to  make  submissions  through  video-

conferencing may be considered by the High Court. 

With these observations, the instant writ petition and the

special leave petition are disposed of. 

Pending interlocutory application(s), if any, stands disposed

of. 

(SANJAY KUMAR-II)                               (VIRENDER SINGH)
ASTT. REGISTRAR-cum-PS                             BRANCH OFFICER
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